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the performance of the plants by replac-
ing/modifying certain equipment which 
ar iving constant trouble. 

Vnoont po t in Films Division 

1329. Sl-lRI P.K. KODIYAN: Will 
the Minister f INFORMATION AND 
BROADCASTING be pleased to tate: 

(a) whether it L a fact that as many 
a forty po ts in the various te~h.nical 

departments of the Films Division have 
been lying vacant for orne time; 

(b) if so, the rea ons therefore; and 

(c) the step being tak~n to fill up 
the acant posts'! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 

BROADCASTING AND IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLlKARJUN) ~ 

(a) and (b) Yes, Sir. Some posts arc 
tying vacant in the technical dcpartmen ~s 

of Film!\ Division due to non·availability 
of suitable candidate. However, in a 
number of ca es selection have been 
finalised and pre.employment formalities 

are under process and the e posts will be 
filled soon. In cases where action for 

fWing up of the post is tg. be taken by 
convening the meeting of Department 

Promotion Committee the same has been' 
already started. Meanwhile the Chief 

Producer , Films Division has been autho-

rised to engage outside technicians such 
a Cameramen, Editors, Electricians etc~ 

against vacancies so that the production 
work is Dot hel d up. 

(e) A separate Recruitment Cell bas 
been' organised in the Films Division . for 
expeditious action regarding filling up of ' 
post on regular basis. 

Review of working 6f MRTP Act 

1330. SHRI P.K. KODIYAN : 
SHRI CHINTAMANl JENA 

Will the Minister of LAW, JUSTICB 
AND 'COMPANY AFFAIRS be pleased 
to sLat~ : 

fa) whether Government have review~ 
ed the working of the Monopolies and' 
Restrictive Trade Practices Act; 

(b) if so, what are the conclusions 
arrived at ; and 

(c) whether any ' steps are being con ... 
templateci to improve th working of the 
Act? 

THE DEPU fV MINISTER IN THE 
MINlSTRY OF LAW, JUSTICB AND 
COMPANY AFFAIRS (SHRI GHU-
LAM NABI AZAD): (a, to (c) The 
working of the MRTP Act, 1969 (herein-
after referred to as Act) was reviewed by 
the High Powered Expert Committee 
(Sachar Committee) in 1977-78 which sug-
gested a number of improvements in the . 
Act. Some of the Committee's sugges-
tions have alread y been considered by the 
Govt. and certain amendments have been 
effected in the Act by MRTP (Amendment) 
Act, 1982 . The other uggestions of the 
aforesaid committee are under active con· 
sideration of the Govt. and a Bill to 
further amend the Act will be introduced 
in Parliamentas soon as possible. 
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